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APPL]tATIQ'J N3ER, 	638 'of 1994 	't 

APPL]X4NTS': 	. 	 RESF(DENTS., 
 

Sri.M.V.Narayanaswaiiy v/s. The Pt Master Genera]..Icarnataka, -- 	. 	 and three Others.  

. 1. . Sri.M.Madhusudhan,Advocate, 
No.. 844, Upst airs, 17thGMa, 
Fifth B1ock,Rajaingar, 	 — 

Bangalore-56001.O. 	. 	 . 	. .. 

2. 	The Superintànde'nt of Post Offices, 	. 
Kolar Divisjon,KOLAR. . 	. . . 	' .. 

3" .. 	Sr1.G.Shantháppa,'Add1.C.GS.C. 	•. 	:— 	... 	
.0• 

High Court Bldg, Bang 4ore1. 	. . 	. .•. ••- 	 . - 

4. 	SrLS..K.Mohiyuddin,Advocate, 	
0, 

— 	 No.il,Jeevan Buildings, -. .. . 	• 0 

0 ••••,•  - 	 Kumara Park East,Bangalore-2. 	...- 	 ..... 

.... .— .......... T- 	- 	. 0'•• 	 - 

. 	. Subject:- Forwarding cf coies cf the : 	 y Orders. passed. ,'he.... 
Central . administrative Tribunal, B angalore. 

Please fin&nclosed herewith a .. opy f thej 'tDER/ 

STAYUMER[IN .TERIM ORDER/)  .p•asd 	TribunL.in....the above 

mentioned applicat.ion(s) on_Second Septernbe,1994. . ...-. . 
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CENTRA.L ADMINISTRATIVE TRIBUNAL 

BANCALORE 8CNCH 

ORIGINAL APPLICATION No.63j/1994 

FRIDAY, THIS THE 2ND DAY OF SEPTEMBER, 1994 

SHRI JUSTICE P.K.SHYAMSUNOAR .. UICE CHAIRMAN 

SHRI T.V. RAP1ANAN 	.. 	MEMBER (ci) 

Sri M.V. Narayanaswamy, 
S,ø Sri Munivenkateppa, 
aged about 28 years, 
Extra—Departmental Delivery Agent, 
Doddaganjuru PD, ,Chintamani Tq., 
Kblar District. 	 ... 	Applicant 

(By Advocate Shri M. Madhusudhan) 

H 	 Vs 

H 	 1, The Post Master General 
H 	 in Karnataka, 

Bangalore - 560 001. 

2.The Superintendent of 
Post Office, Kolar District, 
Kolar. 

3. The Sub—Divisional Inspector (Postal), 
Chintameni Sub—DILVision, 
Chintarnanj, 

H 	 4. V. Manjunatha, 
'S,o. Sri Venkatappa, 
Ex—EDDA, Doddaganjur 80, 
Vi5 Chintamani, Kolar District. 	... 	Respondents 

(By Advocate Shri C, Sharithappa, Central 
Govt. Addi, st, Couñsl for RI to 3 and 
Shri-S.K. Mohiyuddin.for R-4.) 

LI 	 ORDER 

Shri T.V. Ramanen, Member (A) : 

We have heard the learned counsel for the applicant, 

Respondents No.1 to 3 and Respondent No.4. 

' 	 •i\ \ \ 
. 	

. 	R-4, Shri Manjunatha, had been appointed provisionally 

)) Ao the post of E.D.O.A. at Doddaganjur, Subsequently, Shri ManJunatha 

:y/was not selected for the aforesaid post regularly for unsatisfactory * 	/ 



—2— 

work and the applicant was selected for the post. Aggrieved by 

this, R-4 approached the Assistant Labour Commissioner for 

conciliation proceedings. The failure report was sent to the 

Central Government. The Central Government referred the dispute 

II 

for adjudication by the Central Govt. Industrial Tribunal, Bangalore. 

The Tribunal, in its award, directed R—i to reinstate R-4 and 

directed that he should be reinstated as E,D.D.A. forthwith. In 

the meanwhile, the department had filled up the post of E.D.D.A., 

Doddaganjur on a regular basis by appointment, of the applicant, who 
now does not want to be replaced by R-4 from Doddaganjur. 

3, 	After hearing the arguments for some time, the learned 

Standing Counsel for Re I to 3 offered to post the applicant as 

E.D.B.P.M. at a nearby Branch Post Office. Three existing vacancies 

of E.D.B.P.PI. in the following Branch Post Offices were 8Llggested, 

viz., Anagur, Tanka and Nangli and they would have no objection for 

posting him as E.D.B.P.fI* at any of'these places. Learned counsel 

for the applicant, after taking instructions from the applicant, who 

is also before us today, agreed to the applicant being shifted from 

Doddaganjur to lanka as E.D.B.P,(1. 

4. 	In the light of the offer made by the department and the 

acceptance on the part of the learned counsel for the applicant after 

getting instructions fromhis client, we direct Rs. No. I to 3 to 

issue necessary orders posting the applicant as E.D.B.P.19., Tanks 

Branch Post Office of Koler Division within one month from the date 

of receipt of a copy of this order by R-2. It would be open to the 

applicant In future to make a representation asking the department 

to post him to any place nearer to Doddaganjur. The department may 

consider such a request as and when it 18 made. 



5. 	This application is disposed of as above. No order as 

to coats. 	 - 

LIZ / 
( T.V. RAMNAN ) 	 (P.K.SHYAfUNDAR) 

f1EER (A) 	 VICE CHAIRMAN 

TRLJECOPY 
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